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IN THE CENFRAL ADMINISTRAT IVE TRIBUNAL @ :

BOMBAY BENCH, BOMBAY.

Review Petitien Ne. 134 ef 1994 ot. G- (-5
in
5.A. Ne. 1030 ef 1994.

B.K. Upasani . seees Poatitiener
[l . V/s. ~

Unien ef India & Ors. _ .....Respendents'

PER HON'BLE SHRI N.K. VERMA, MEMBER (A)

Tﬂis is a Review Petitien against the erder
dated 3.1.94 in which the 0OA was dismissed beth fer
ﬁi_ ' non-prosccutienland alse en merits, 1In the Review
Petitien, the applicant has meved f&r resteratisn ef
the case en the greund that he was net able tofﬁrasent g
en 4.1.94 due te the train frcmlNasik te® Bombay in vwhich
he was travelling get late. Besides, he submits that

he has a gesd case en merit and has get all chances ef

success in the matter,

We have gene threugh the Review Petitien.
” Petitiener has net breught any new facts te the netices
of the Tribungl fer review ef the order made earlier,
The erder dated 3.1.94 is & reasened erder in which it
has been indicated that the case has been dismissed
firstly fer nen-presecutien and alse on merits. The
applicant has mentiened in the K.P. that he was delayed
in ceming to Bembay frem Nasik by the Panchvati Express
| \b\“(/& en 4.1.94-3thu§§;as net able téiﬁrescnt in the Csurt.
WRQS.\Q Factually, this submissien is net acceptable in view
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ef the fact that eur order dismissing the patitisn

is dated 3.1.94. This shews lack of anxiety en the

part ®f the applicant te presecute the DA serisusly.

Besides, eur erder gdated 3.1.94 Was‘alsa based an

the merits »f the case as submitted by the learned

counse)l fer the respsndents. In the R.FP. nane eof

made
the submissiengyby the learned cewunsel fer the

respondents have been csntreverted by the applicant.,
We wosondgieps;. find the R.F. deveid of merjit and .

tnerefere, the same is rejected.

{ Lakshmi Swaminathan ) { N.K. Verma )
Member {J) ) Member {A)



